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Tlte UJk Sahha mt't at Ekvell 01 tlt~ 
Clock 

[MR. SPEAKER in tire C],alr) 

[Engli,hj 

PROF. K..K", TEWARY (Buxar): 
Mr. Speaker, Sir, before you take up 
the Questions, please permit me to make 
a small submission .••• (Interrupt/oM). 

MR; SPEAKER: Not now. After the 
Question Hour. 

PROF. MADHU DANDAVATE 
(RAJAPUR) : You give notice under rule 
388 for suspension of Question Hour. 

PROF. K.K. TEWARY: I know 
that. 

ORAL ANSWERS TO QUESTIONS 

8eapl Potteries take 0'. 
[Engll.h} 

*81. SHRI INDRAJIT GUPTA. : 
SHRIMATIOBETA 
MUKHERJEE : 

WiJl the Minister of INDUSTR.Y AND 
COMPANY AFFAIR.S be pleased to I tate" : 

<4> whether a Technical Committee 
has examined the economic viability of 
the Benlal Potterice Ltd., CalcuUa ; 

(b) if so. the .ftodiDII thereof; 

,,-~--~ --, . -----.~ .. - ~ .' -.-------... -~ 

1 

(c) wheth.!r his Ministry has received 
a memorandum from the workers and 
Staff Union of Bengal Potteries for exten-
sion of the take over perIOd beyond tho 
31st March, 1985 and for immediate 
nati onalisa I ion of tbe said concern ; and 

(d) i r so, the steps being taken by 
Government in this regard? 

THE MINISTER OF STATE IN THB 
MINISTRY OF INDUSTRY AND 
COMPANY AFFAIRS (SHRI ARIF 
MOHAMMAD KHAN): (a) Yes Sir. 

(b) According to the findings of the 
Working Group, the undertakings of 
Bengal Potteries Ltd. may be viable pro-
vided certain short .. term and long term 
measures are taken which incJude ; 

1. induction of efficient manage-
ment; 

2. strengtheoina of marketing net. 
work; 

3. diversification of production for 
the manufacture of other cera .. 
mic products such as glazed tiles, 
vitreous China etc; 

4. auaranteed off-take of Low 

s. 

6. 

7. 

•• 
(c) 

Tension Insulators by Posts aDd 
Telegraphs Deptt ; 

ra tionalisation including sub-
stantial reduction of work-force; 

upsradation of technology ; 

write .. off of all statutory aDd 
loan liabilities; and 

uninterrupted power supply. 

Yel. Sit .. 
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(d) Extension of I (D & Jl) Act 
,take-OV6r period would depend on the 
'time Nquircd by the Oovt. to decide on 
tbe future disposition of the undertakinl. 

SH.R.I INDRAJIT GUPTA: Sit, 
this concern has been under the manage-
ment. of the Industries Rehabilitation 
Corporation for about eight and a half 
years now,. 1, would liko to know dur-
inl"thi's period, what stops the Govern-
men.i took .\hrouah the IRel for actually 
rehabilitatIng the, company exc~pt to 
put:DP a'larse amount of money, a Jarge 
dose of money. The MilliS!C'f may 
kindly ten ths House, how mUl.:h money 
has altogether in, these 8 1/2 Y1!ars been 
given to the Managing D rector of the 
Company, who 'is the old Ex'!cutive 
DirectQr of the same company and who 
waS responsible for making is sick. 
How much money has b.:en passed on to 
him and does th.! hone Minister know 
that this gcntl!man -I dO:1't wish to 
name him here-who has been made the 
Managing Director, was arrt!~ted on the 
6th of July last year for all~ged mis-
appro~riarion of about Rs. 1.27 crores 
on the complnint made by the' Punjab 
National Bank '1 

'PROF. MADHU DANDAYATE: 
Then, how do you descrjbe hill] as the 
gentleman? 

SHRI INDRAJIT GUPTA: "Gentle-
m~~l" arc th: people who take lhc money 
out. You don't know that. 

MR. SPEAKER: That i. the pre .. 
,cot day definition. 

SHRI INDRAJIT GUPTA: Sir, I 
would like to knpw firstly becaLlse the 
talr.:...:-over notification expires on the 31st 
of March-that means in another 12 
days' time only. The, reply given just 
now is, whether the take-over will be 
extended or not depends on whether th"y 
can arrange to dispose of this under-
takins. Have they ,got any scheme where 
within th~ next 12 ~aYB, they are going 
to announce some final decision? 

If not, win they please announce tbat 
at least this period will be extended ·for 

another si. months or a year so that a 
time is obtained for working out a solu-
tion for this pr\)bJem? Otberwise, whh-
ia . ~ft ,,:~"S'''''(i)'ou wiU have to denatify the 
company. 

THB MINISTER OF CHEMICALS, 
AND FERTILIZERS AND INDUSTR.Y' 
AND COMPANY AFFAIRS (SHR.l 
VEERENDRA PATfL): Sir, before 
taking over this company for manage-
ment, in 1976, the case was bt.:fore the' 
Court for liquidation. At lhat time, it 
was, a closed unit .. So, in order ,to bring 
j t back to the running condition, the 
Government had to spend a Jot of 
money. So, in 1977, IReI sanctioned 
Rs. 14o'lakhs for bringing it back '0 the 
working condition. 

After 197'1-78, the unit was working 
to a great e",tdnt iatisfactorily because 
the losses were not that much. If 1 can 
give Lhe figures, in 1977-78, th~ Josses 
were only to the tune of Rs. 17 lakhs; 

,in J 978-79, the losses w.:re Rs. 13 
Jakhs ; :.In ,1979-80, .he losses we're only 
Rs. 7 Jakhs and in J 980- 81, the amount 
of loss was only lh. I Jakh. But sud .. 
denly, in J 981.82, the unit incurred 
losses tq the extent of RI. 2.27 crores 
and in 1982-83, this uni t incurred the 
losses of Rs. 3.48 croces. This is a 
very old "unit. I thjnk, tbi~ Company is 
nearly over 60 years old. 

Earlier, the Electricity Board and 
then the Posts and Telegraphs used to 
get their supplies of insulators from this 
unit. ~ But. in the meanwhile, so many 
small-scale sectors came in. Then, they 
were, as a ~atter of policy, were living 
preference 10 small-scaJe units so far as 
jn~uJators were concerned. That is how 
there were heavy Josses during 1981-82 
and ! 982,.83. Consistently, this unit 
was incurring losses .. 

The/h~J1. Me$~r is aware of the fact 
tbat. tl\~ ~ompaoy initially had appoitlted, 
a consultant in order to find out whether 
this \lni~, ~ be r"ived~ They made 
certain ': ,recommendations.· The IRCI 
also took ~ d,cisioD to appoint a Odmrd. 
jUee. That Committee also had gone 
into that; btatter aDd they a15o' lave a 
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,report. Tieo; 'at t,b~ MlnJ.t~d~'1 .~e ... t.. ,. 
Committee was oODstituted ,under tbe 
Chairmanship of one' offiCer hi' I , tbe 
D.'G.T.D. The, .lso gave a repo"~ "'I 
must admit that aU these repo,tl' .te 
chere, and in aU 1hese reports, ther . have 
.aid that this' unit can be made viable 
'Subject to such a:ld such conditions. 
They have put' so marty condition.. B~t 
when We examine those conditions, we 
find that 'tbese are alt theoretical' re-
(:ommendalions and nor practical rocom· 
mendations. 

The bon. Member wanted to know 
what the IReI has done after taking 
over this unit. So far, the IR.Ct has 
liven Rs. 7.7 crores to the Bealal 
Potteries after taking over. 

SHRI . INDRAJIT GUPTA: Sir, be 
has not answered my question. The 
period of taking-over is expiring on 31st 
March, 1985. Only 12 days are remain-
ing. I wanted to know whether the 
Government has not already been able 
to make up its mind as W wIlether 
that' p':!riod will be extended or whether 
on 31 st March, they are goinl to wash 
their hands oW the whole thiDa. Please 
tell us that. 

MR. SPEAKER: And allO about 
the man. 

SHRI INDRAJIT GUPTA: H. i. a 
gentleman. 

SHRI VEBRBNDRA PATIL: The 
period is going to e)l.pire on 3 lit March 
and, before that, the Government hal to 
take a decision. 

Recently, the hon. . Member reprolent 
ing West Bengal-he is sittin. on the other 
side-came to see me a long with tho repre. 
sentatives of workers. I explained the wbole 
position to him, how the unit. is incurriol 
Josses. This is a very old unit, the machl· 
nery is obsolete and there is no felUlar 
supp lY of power" There aro 10 maa, di.t6. 
<:ultiea. There. is .. stiff market also., It i" 
Dot • monopoly ~.rket. There are •• 
man), units which have como lIP.. I 
explained the whole position to biaa. I 
made an offer in the preaeaco 01 tile 

Oral A"~. 6 

J ",JI ~ " " , " ' " , hon ... Mctl\ber that if the wotk.rs, .ro 
'prepared 'to fake it oy~,r and I.; yO, m,;.n 
writioa ai least sayina t~ t,h.y .• ,e 
prep .. red to take it over in principle, ~ 
that. th'~1 can work out . tho details j·n 
consultation with the State Goverament 
or anybody else concerned and ,jiv~ j~ to 
me within a reasonable period, after tbat, 
I said that this, wi U be a ,Iood arouad 
for me to consider whether I should 
again approach the court for further 
extension. 

SHRI tNDRAlIT GUPTA: Aft'er 
a-l/2 years' and after putting about 
Rs. 12 crores into Ibis concern, they nOw 
want to pass the burden Qn the wQrkers 
because they have failed to do anything. 

PROF. N.O. RANOA: Or they will 
close it. 

SHRI INDRAJIT GUPTA They 
will not be able to close it. . 

The hon. Min;ster mentioned that 
three or four Committees appointed at 
different times went into the viability of 
this concern and the basic recommenda-
tion' of all the Committees was that pro-
vided the management is re-structured, 
this can be made a viable concern. If 
that is so, why the Government bas 
persisted in leavinl the management 
control of this concern in the hands of 
gentleman who made the unit lick in the 
first place and who has also been arreat-
cd on charges of embezzlement of 
money? Why the management has not 
been re-structured? Who ,revented it 
from being done? Kindly teU us all 
this. 

Those viability reports are lyin, in hi. 
tiles, I know, One suggestion was that 
insulators can be supplied to the P &: T 
Department if they have a link up with 
the concern and every year they mate 
first-class' crockerles. The name of 
Bengal 'Potteries in the market is still 
very bl,h. The ITDC is a Central 
Corporation. 

Mit.. SPEAKER 
i. low. 

Only tb.elr stoct 



SHill INDR.AJIT GUPT A· They 
jult 'DOW 'held very lood exhibition' of 
an tbelr products In Park Hotel in 
Calcuttl altd ITDC is a Central Corpo-
ratiOn' which is build ina so man'y bote Is, 

i: .. od rest bouses and tourist bomes and 
what Dot. Can they not make an 
.rranle-ment to off.take their quality 
crockery from there? These things can 
"" 'done. But they will not discuss any 
proper alternative plans with the workers 
or with the State Government. They 
should make a proper attempt to save 
the company, if necessary, by nationali. 
sation. The unions there ha ve pledged 
their support and cooperation if the 
Government nationalises tbe concern 
and the bon. Minister is not even pre-
pared to tell us what they will do wi thin 
the next 12 days. 

I want to know specificalJy are they 
prepared to aHow this company after 
the 31st March to be closed down. 

SHRI VEERENDRA PATIL All 
the suggestions made by the hone Mem .. 
bers have been examined. Not that 
they have not been examined and that 
the r..:port that we have received has 
been kept by us in cold storage. What-
ever report we have received, we have 
examined it. We have examined the 
reports and the recomm;;,:ndatioils con-
tained in those reports. 

For instance, the hone Member feels 
that they are producing very good pot· 
teries and crockeries and there may not 
be any difficulty in ~elling them and an 
easy market can be found for those 
products. 

I can quote tbe figures so far as 
ceramics production is concerned. Our 
experts say tbat so far as crockery is 
concerned, it can become viable if only 
this unit can produce 7,000 tonnes of 
crockery. But the requirement of the 
entire country is 14.000 tonnes and 
so many other units have come up with 
sopbisttcated teehnololY and they are 
producina very lood crockeries at a 
lesser price and I have already said that 
there is stitT competition. We had a 
. dbcussion with ITDC. So far as' crockery 

is concern.e~. flley, said that they cannot 
'ibcito'a1rket'1'h. i,cnts or seuing agents fQC 
~D.~r totteries 'and their requirement 
,is ,,~ry ~imited. Therefore, they were 
nof interested. So far as Insulators 
bivisioo is concerned, we approached 
the' P &. T Department and the hone 
Members are aware that P & T is now 
gojng io for tele-communication and 
sophisticated methods and so far "s their 
requirements are concerned, several 
smali.scale units have already come and 
there is stiff competition from them be. 
cause small-scale industries are enjoying 
certain concessions in the matter of 
exc~jse duties and also sale's tax. They 
are in a better position to compete with 
this' unit. Therefore. they are preferr. 
ing small·scale industry. They say that 
they may require them for a short time. 
Afrer they change over to sophisticated 
tele-communica lion, their requirement 
may not be to that extent. I may even 
say (or the information of the hon. 
House that Electricity Board where this 
unit ~is located, are also not takina 
their requirements from tbis unit. 
If they are taking, they are taking 
very little. This is the state of affairs. 
Thi. unit js not getting sufficient power. 
They are all old and obsolete machine-
ries. The share capital of this unit was 
Rs. S S lakhs as against which the ex-
penditure that has been incurred and 
the losses incurred are of the order of 
Rs. 20 crores. So, I do not know what 
to 40 with such a unit and now the 
hon. Member is finding fault with the 
management and with some gentleman 
w~o is ,sittin~ as Chief of the manage-
ment.. I am prepared to hand over 
man~~~f!lent torr-orrow only if somebody 
comes forward-I would request the 
hon. Mem ber to come forward-with 
con"c~et~ proposals. I am here to con. sid'er. ',I 

SH~I JNDRAJIT GU~rA: Wpat 
abqut~, 31st ~~rch? K.ind~)' teU us. 

Are' we to take our silence to mean 
that' ! y.o,u are tol~a t~ w~s~, ,y~ur hands 
off ·th'tl ''Concern? Please tdll us what is 
your r6J'ly to that. Y~'{h"ve ftbt,replied' 
to' that ~patt at all. . .' , .. 

~ " I ' 
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SHaI VEEREND,RA PATfL: We potify . i,t .fore 31st Mareb. All· tllese 
have to take a. decision before .31st are under active consideration. 
March, 1985, with reaard to the future 
or this company. We have not yet PROF. MADHU DANDAVATB 
taken a decision, It is under active Continuing the lIatu. quo means loss 
consideration. We have not so far taken I will continue. 
any decision. ~:, 

SHRIMATI OEETA MUKHERJEE,: 
Now I am very much con fused, because 
I wrote a Jetter to (he Prime Minister 
on this and he replied to me that this 
matter, namely, the representation of 
the B::ogal 'Potteries Workers' and Staff 
Union, had been referred to the Depart-
ment of Industrial Development. And 
)esterday itseJf I received a Jeuer from 
Shri Arjf Moha.mmad Khan saying that 
."various alternatives for the future 
disposi tion of Mis. Bengal Potteries Ltd. 
are undlo!r examination of the Govern-
ment; a decision in this regard is ex-
pected to be taken early. tt From the 
statement nude by tho! hon. Minister I 
really have not under~tood as to what 
are the various alternatives. He now 
says about handling over the manage-
ment to the workers. That should really 
have been considered when the company 
was running in pI ofit. Now, suddenly, 
after all these years, when it is running 
in loss, th:y are considering this. The 
first par t of my question is this. He is 
avoiding answer about extension after 
31st March. Since the fate of about 
5.000 workers is involved in it, exten-
sion of the period is absolutely e~sential. 
I want to know whether they will extend 
the period. They cannot suddenly 
throw so many workers out of employ-
ment. I want to have a specific answ;r 
to this. Part (b) of my Question is 
what are the various alternatives now 
being examined. 1 want to know what 
ar~ the new alternatives which are urld<.t 
considel ation. 

SHRI VEERENDRA PATIL: I can 
spell out the alternatives. The first 
alternative is: if the worker. are pre-
p.r,d to come forward, whet~r we 
sho.uld hand ovor the management to 
them, The second alternative is whe .. 
th~f we should, c<mtinuc .dae 1101114 ".up 
arid e"t~nd, the period of tak,e .. over. The 
thJ~ ~Uernative is: if we cannot conti-
nue 'lith tbis, whether we should de-

SHRI VEERENDRA PATIL : I me~UJ, 
extension of the take-over period. 

" ... 
{SHRIMATI MAMTA BANBRJBE: I 

.¥,ant lO know whether the Minister has 
received a joint memorandum r"om 
lNfUC and other Unions of Bengal 
lPot'teries. 
n 
~'. SHRI VEERENDRA PATIL: I have 
~'re .. dy said that aU tho Union leaders 
and Ih!ir representatives had come. ]t 
~, not a Party question at aU. The 
IjSTUC also tlad represented that some-
how this uni t should be revived ; it 
should not be allowed to be closed or it 
should not be de.notified. All these 
r~presentatjons, we have already re. 
q:ived. 

Prod.ctJon of Paper .sed on bagasse 

*82. SHRI BALASAHEB VIKHE 
PATIL: Will the Minister of INDUS-
TRY AND COMPANY AFFAIRS be 
pl~aled to stato : 

'. (8) whether the production of paper 
iq the country this year is much more 
t.h~an the last year : 

J< (b) if 80, the break-up: 

(c) how much of it is produced from 
bagasse: " , 

:-
(d) the measures beinl taken to 

increase the production of balilse.based 
p,aper; and 

... 1 . :' " (eJ how much paper is still imported 
and the varieties of papof Ulat come 
under this category? 

, ,', 
, ,THB MINISTBR OP STATE IN THB 

MINISTRY OF INDUSTRY' AND 
COMPANY AFFAIRS (SHRI ARIF 
~g.HAMMAD KHAN)l: (a) and (b) 
P~~ttuction paper and: paper, board dur .. 


